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GOVERNMENT OF MEGHALAYA

LAW (B) DEPARTMENT

———

Postal Registration No. N. E.—771/2006-2008

MEGHALAYA ORDINANCE NO. 2 OF 2019.

Promulgated by the Governor on the 21st May, 2019.
Published in the Gazette of Meghalaya Extra-Ordinary issue dated 24th May, 2019.

to provide for empowerment to the farmers of Meghalaya by constituting the
Meghalaya Farmers’ (Empowerment) Commission to act as a bridge between the farmers
and the Government and would, inter alia, study and identify key issues of the farmers in
the State of Meghalaya as also suggest remedial measures to make farming sector more
attractive and remunerative for farmers and youth. The Commission shall engage itself in
the formulation of long-term and short-term policy measures for the benefit of farmers
and devise ways and means for better implementation of the government policies relating
to agriculture, allied sectors, food processing and value chain development in the State of
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Meghalaya. The Commission shall render such advice to the Government of Meghalaya
on all matters connected therewith, and incidental thereto. The Commission shall examine
various facets of farming activities including but not limited to climate change, sustainable
farming practices, implementation of various commodity specific Missions, markets and
international agreements, and their impact on farmers and farming activities and would
assist the Government in formulating appropriate policies and programmes for mitigation
as well as adaptation.

AND WHEREAS State Assembly is not in session and the Governor is satisfied that
circumstances exist which render it necessary for him take immediate action.

Now, therefore, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution, the Governor is pleased to promulgate the following Ordinance:-
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A. K. SANGMA,
Additional Secretary to the Govt. of Meghalaya,

Law Department.

Dated, Shillong
The 21st May, 2019.

(TATHAGATA ROY)
Governor of Meghalaya.

SHILLONG: Printed and  Published  by the Director,  Printing and  Stationery, Meghalaya, Shillong.
              (Extraordinary Gazette of Meghalaya) No. 389 - 730 + 300 — 24 - 5 - 2019.

website:- http://megpns.gov.in/gazette/gazette.asp

Dated Shillong,
The 24th May, 2019.
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